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encashment of Income-tax pefunds
were entrusted to the Crime Branch
of Delhi Police. The enquiries made
by them 350 far revealed that two
officials of the Income Tax Depart-
ment and ten officials of Reserve Bank
of India are involved in the said fra-
udulent transactions. The number ot
refund orders fraudulently encashed
is 378 and the amount involved is ap-
proximately Rs. 26 lakhs. Till
28-7-92, 106 persong involved in the
fraud have been arrested by  Police
authorities.

/

(c) The total amount of money in-
volved in fraudulent encashment of
refund vouchers is estimated at Rs. 26
lakhs. Qut of this, an amount of
Rs. 5,71,645 hag been recovered upto
31-7-92.

(d) the amounts of refund of In-
come tax (including the Corporation
tax) made during the last three years
are as follows: —

Financial Years (Rupees in Crores)

1989-90 . . 2032
1990-91 - . 2773
1991-92 . . 3411

(Provisional)
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Granting of Bail to Drug Traffickers

4291. SHRI ISH DUTT YADAV:
SHRI RAM GOPAL YADAV:

SHRI MOHINDER SINGH
LATHER:

SHRi SATYA PRAKASH
MALAVIYA:

Will the Minister of FINANCE bs
pleased to state:

il
(a) whether the  attention of Gov-
ernment has been drawn tg the news

I itemn appearing in ‘Indian Express’ ol
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the 21st July, 1992 capiioned
granted kail they never
court”;

“Once
come to

Ao A

(by if s, what is the reaction of the
Government;

(¢) whether it is a fact that out of
five persang nabbed fo) heroin traf-
ficking in 1987, four were let out on
bail and all have been declared pro-
claimed - offenders as they failed to
turn up in court;

(d) whether it is also a fact that
N.C.B. filed a complaint but  after
the arrests, High Court released two
of them on bail, even before the
charge-sheet was filed;

(&) whether some more
vicre aiso released on bail;

persons

(ty if sy, what are the reaction of
Govarniment thereto; and

() wiat steps are contemplated by
Government to prevent recurrance of
sueh incidence in future?

TAF MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR1 RAMESHWAR THAKUR):
(a) and (b) Yes, Sir. The attention
of the Government has been drawn
to the news item captioned, “Once
granted bail, they never come to
comt” which appeared in ‘Indian Ex-
press’ of 21st July 1992,

(¢) to (f) Reports received indicate
that five persons, viz., S/Shri (1) Ar-
jun, (2) Ali Bocus Rehmat Ali, (3)
Taj Gul, (4) Khyal Asghar and (5)
Abdul Bagi were arrested by the offi~
cers of Narcotics Control Bureau,
Delhi, in connection with the seizure
of 2 Kgs. of heroin on 6-4-1987 at the
Indira Gandhi Internationa] Airport.
The complaint was filed by N.C.B.
befure the jurisdictional court on 6-5-
1987. However, before the charge-
sheet was filed against the accused,
S/Shri Arjun and Taj Gul were re-
leased on bail by the Hon'ble High
Cowrt of Delhi on the grounds that
there was no dirert evidence against
these two persons. The remaining
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three were released on bai] after fil-
ing of charge-sheet. S/Shri Arjun
and Taj Gul were declared ag proclai-
med offenders on 2-7-1988. Shri
Khyal Asghar and Ali Bocus were
declarad as as proclaimed offenders on
4-7-1991 and 18-7-1992, respectively.
Shri Abdul Bagi wag acquitted by the
jurisdictional court. )

(g) The bail was granted by the
Hon’ble Court within their compe-
tence. The law hag been amended,
making the bail provisions more strin-
pent. The Government Advecates and
Spl. Public Prosecutors have also
been instructed to contest the bail pe-
titiong of the drug traffickers.
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